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2 fagR T=1e (ramRuT), 26 AR 2018
The 23" March 2018

Notification No.-11203 dated-29.12.2017 in exercise of the powers conferred by sub-section (3) of
the section-3 of the National Security Act, 1980 (No.-65/1980), the State Government has been
pleased to direct that All District Magistrates of the state of Bihar shall exercise the powers
conferred by sub section (2) of the said section within the local limits of their jurisdiction for a

further period of three months from 01.04.2018 to 30.06.2018.

By order of the Governor of Bihar,
CHANDRA SHEKHAR SINGH,
Additional Secretary to Government.
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